
BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 394 of 2013 
  
18.11.2014 

 

    Heard Mr. B Das, learned counsel for the petitioner 

who submits that, the leading counsel Mr. S Chakravarty 

holding the brief  is out of station and prayed for 2(two) weeks’ 

time. 

  Prayer is allowed. 

  Ms D Shylla, learned counsel for respondent is 

present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 332 of 2014 
  
18.11.2014 

 

   Heard Mr. MF Qureshi, learned counsel for the 

petitioner who submits that, notice has been issued against 

respondent No. 4 but returned un-served due to insufficient 

address. 

  The learned counsel for the petitioner is directed to 

issue fresh notice upon the respondent No. 4 with correct 

address.  

  Mr. P Nongbri, learned counsel is appearing for on 

behalf of respondents No. 1, 2 & 3. 

  List this matter after 2(two) weeks for service report 

against the respondent No. 4 as well as for affidavit-in-

oppositions in respect of the respondents No. 1, 2 & 3. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 333 of 2014 
  
18.11.2014 

 

  List this matter after 2(two) weeks as prayed for by 

Mr. S Dey, learned counsel for respondents for filing of affidavit-

in-opposition on the ground that he has just received the Para-

wise comments. 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 351 of 2013 
  
18.11.2014 

 

  None appears for the petitioner. 

  Mr. SP Mahanta, learned senior counsel for on 

behalf of the respondents No. 1 & 2 is present. 

  However, for ends of justice, list this matter after 

2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 361 of 2013 
  
18.11.2014 

 

  Heard Mrs S Bhattacharjee, learned counsel for the 

petitioner as well as Mr. S Sen Gupta, learned counsel appearing 

for respondents No. 1 to 6. 

  Mr. R Pradhan, learned counsel appearing for 

respondent No. 7 is not present, however, his junior counsel Ms. R 

Connie is present and she is directed to inform Mr. R Pradhan to 

be present on the next date fixed failing which the matter shall be 

decided after hearing the learned counsel for the petitioner as well 

as the learned counsel for respondents No. 1 to 6. 

  List this matter after 2(two) weeks. 

   

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 361 of 2014 
  
18.11.2014 

 

   Heard Mr. R Jha, learned counsel for the petitioner. 

  Issue notice to the respondents. 

  Notice is made returnable within 2(two) weeks. 

  Since Mr. SC Shyam, learned senior counsel for all 

the respondents are present and accepted notice, hence, no 

formal notice is called for. 

  In the meantime, in case if the petitioner is not 

relieved from his present posting, the respondents should not 

give effect to the order dated 12.11.2014 till the next date. 

  Registry is directed to furnish a copy of this order to 

the learned senior counsel for the respondents. 

   List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 362 of 2012 
  
18.11.2014 

 

   Heard Mr. P Dey, learned counsel for the petitioner 

who submits that, he is yet to receive the copy of the Inquiry 

Report. 

  Mr. ND Chullai, learned senior GA submits that, the 

Inquiry Report is still with the Registry. 

  Registry is directed to furnish a copy of the Inquiry 

Report to the learned counsel for the petitioner as well as to the 

learned counsel for the respondent. 

  List this matter after 2(two) weeks for further order. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 364 of 2013 
  
18.11.2014 

 

  Heard Mr S Thapa, learned counsel for the petitioner 

who submits that, Mr. K Paul, leading counsel has gone home due 

to some personal difficulties and prayed for time. 

  Mr. SP Mahanta, learned senior counsel for the 

respondents No. 2 & 3 is present. 

  List this matter after 2(two) weeks. 

   

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 365 of 2014 
  
18.11.2014 

 

   Heard Mr. HG Boruah, learned counsel for the 

petitioner. 

  Issue notice to the respondents. 

  Notice is made returnable within 2(two) weeks. 

  Since Mr. R Debnath, learned counsel for the 

respondents is present and accepted notice, hence, no formal 

notice is called for. 

   Mr. R Debnath, learned counsel for respondents 

submits that, he needs sometimes to take instruction from his 

Department. 

  Prayer is allowed. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 366 of 2014 
  
18.11.2014 

 

    Heard Mr. PT Sangma, learned counsel for the 

petitioner who submits that, the Government of Meghalaya 

without any reason issued a Notification dated 13.08.2014 

which is at Annexure-2 and extended the term of the GHADC  

for a period of 6(six) months w.e.f. 18.08.2014 to 17.02.2015. 

The learned counsel further argued that, the said Notification 

was issued when the situation in Garo Hills was normal, as 

such, the said Notification is unwarranted. 

  Mr. KS Kynjing, learned Advocate General assailed 

under Para-6A sub-para-2 of the Sixth Schedule of the 

Constitution of India as well as Rule-7(1) of Assam and  

Meghalaya Autonomous Districts (Constitution of District 

Councils) Rules, 1951 speaks that the State Government has the 

power to extend the period of the District Council up to 1(one) 

year. 

  I have perused Para-6A sub-para-2 of the Sixth 

Schedule of the Constitution of India as well as Rule-7(1) of 

Assam and  Meghalaya Autonomous Districts (Constitution of 

District Councils) Rules, 1951 which are reproduced herein 

below : 

“(6A) The elected members of the District 
Council shall hold office for a term of five 
years from the date appointment for the 
first meeting of the Council after the 
general elections to the Council, unless 
the District Council is sooner dissolved 
under paragraph 16 and a nominated 
member shall hold office at the pleasure 
of the Governor. 
 Provided that the said period of five 
years may, while a Proclamation of 

Emergency is in operational or if 
circumstances exist which, in the opinion 
of the Governor, render the holding of 
elections impracticable, be extended by 
the Governor for a period not exceeding 
one year at a time and in any case where 
a Proclamation of Emergency is in 
operation not extending beyond a period 
of six months after the Proclamation has 
ceased to operate. 
 Provided further that a member 
elected to fill a casual vacancy shall hold 



office only for the remainder of the term of 
office of the member whom he replaces.” 
 
“Rule-7(1) Every District Council, unless 
sooner dissolved, shall continue for five 
years from the date appointed for its first 
meeting; provided that the said period 
may be extended not exceeding one year at 
a time.” 

    
   On bare perusal of Section-6A of the Sixth Schedule 

of the Constitution of India as well as Rules-7(1) of Assam and  

Meghalaya Autonomous Districts (Constitution of District 

Councils) Rules, 1951, it appears and understood that the 

Government has the power to extend the term of the District 

Council for a period of 6(six) months or 1(one) year, if election 

cannot be conducted after the expiry of the term of the District 

Council due to practical problems. Therefore, I do not see any 

reason to interfere with the Notification dated 13.08.2014 or 

issue notice to the respondents, hence, this instant petition is 

dismissed and the matter stands disposed of. 

 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 379 of 2013 
  
18.11.2014 

 

  Heard Mr P Dey, learned counsel for the petitioner 

as well as Mr. BB Narzary, learned senior counsel assisted by Ms 

PS Nongbri, learned counsel for the respondents. 

  Mr. BB Narzary, learned senior counsel submits 

that, he is not intending to file affidavit-in-opposition and prayed 

that the matter may be posted for hearing. 

  Issue Rule. 

  List this matter for hearing on 3.12.2014. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 380 of 2013 
  
18.11.2014 

 

    Heard Mr. JM Thangkhiew, learned counsel for the 

petitioner who submits that, he intends that this instant case be 

placed before the Lok Adalat for which he need 1(one) week’s 

time to discuss the matter with his client. 

  Prayer is allowed. 

  Mr. KP Bhattacharjee, learned State counsel is 

present. 

  List this matter after 1(one) week. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 383 of 2013 
  
18.11.2014 

 

    Heard Mr. HG Baruah, learned counsel for the 

petitioner sought time on the ground that, all of a sudden he is 

feeling sick and he is not in a position to argue the matter today. 

  Prayer is allowed. 

  Mr. A Khan, learned counsel for the respondents is 

present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 324 of 2014 
  
18.11.2014 

 

   Heard Mr. SP Mahanta, learned senior counsel for 

the petitioner as well as Mr. S Dey, learned counsel for the 

respondent who submits that, he needs 2(two) weeks’ time to file 

affidavit-in-opposition on the ground that he has just received 

the Para-wise comments. 

  Prayer is allowed. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

  Contempt Petn. No. 26 of 2014 

  

18.11.2014 

 

   Heard Mr. R Jha, learned counsel for the petitioner 

as well as Mr. R Debnath, learned counsel for the respondent. 

  Mr. R Debnath, learned counsel for the respondent 

submits that, he has filed a Misc Case wherein it has been 

stated that, the order of this Court dated 23.05.2014 has been 

complied with. 

  Mr. R Jha, learned counsel for the petitioner also 

informed that, the Court’s order dated 23.05.2014 passed in 

WP(C) No. 195 of 2013 has already been complied with. 

  Since, the Court’s order referred to above has been 

complied with, the matter is closed and stands disposed of. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

      CRL. PETN. No. 30 of 2014 

 

18.11.2014 

 

   Heard Mr. K Paul, learned counsel for the 

petitioner. 

  Issue notice to the respondents. 

  Notice is made returnable within 2(two) weeks. 

  Since Mr. JM Thangkhiew, learned counsel 

appearing for on behalf of respondent No. 1 is present and 

accepted notice, hence, no formal notice is called for. 

  However, petitioner’s counsel is directed to take 

necessary steps to serve notice upon the respondent No. 2 

within 3(three) days. 

   Registry is also directed to call for the Lower Court 

case record. 

  Further, the Trial Court concerned is directed to 

record the statements of the parties, if they intend to 

compromise before transmitting the record to this Court. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 



 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 

  MC(WPC) No. 298 of 2014 in 
        WP(C) No. 361 of 2014 
  
18.11.2014 

 

  In the light of the order passed in WP(C) No. 361 of 

2014, this instant Misc. Case also stands disposed of. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        MC[Cont. Case(C)] No. 8 of 2014 in 
  Contempt Petn. No. 26 of 2014 
  
18.11.2014 

 

   In the light of the order passed in Contempt Petn. 

No. 26 of 2014, this instant Misc. Case also stands disposed of. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 6 of 2013 
  
18.11.2014 

 

    Heard Mr. B Das, learned counsel for the petitioner 

who submits that, the leading counsel Mr. S Chakravarty 

holding the brief  is out of station and prayed for 2(two) weeks’ 

time. 

  Prayer is allowed. 

  Mr. BB Narzary, learned senior counsel assisted by 

Ms PS Nongbri, learned counsel for respondents are present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 30 of 2013 
  
18.11.2014 

 

    Heard Mr. CH Thomlui, learned counsel for the 

petitioner who submits that, the leading counsel Mr. R 

Mazumdar holding the brief  is from Guwahati and could not 

appear before this Court today due to ailment  of his mother and 

prayed for 2(two) weeks’ time. 

  Prayer is allowed. 

  Mr R Debnath, learned counsel for respondents is 

present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 161 of 2013 
  
18.11.2014 

 

    Heard Mr. HG Baruah, learned counsel for the 

petitioner sought time on the ground that, all of a sudden he is 

feeling sick and he is not in a position to argue the matter today. 

  Prayer is allowed. 

  Mr. A Khan, learned counsel for the respondents is 

present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 164 of 2014 
    with 
        WP(C) No. 165 of 2014 
        WP(C) No. 182 of 2014 

      WP(C) No. 183 of 2014 
                        WP(C) No. 207 of 2014 
                        WP(C) No. 208 of 2014 
                        WP(C) No. 209 of 2014 
                        WP(C) No. 210 of 2014 
 

18.11.2014 
 

  Heard Mr P Dey, learned counsel for the petitioner as 

well as Mr. BB Narzary, learned senior counsel assisted by Ms PS 

Nongbri, learned counsel for the respondents. 

  Both the learned counsel for the parties informed the 

Court that, pleading is complete, so the matter may be posted for 

hearing. 

  Issue Rule. 

  List this matter for hearing on 3.12.2014. 

   

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 168 of 2013 
  
18.11.2014 

 

    Heard Mr. R Jha, learned counsel for the petitioner 

who asked for adjournment on the ground that, he is not 

prepared with the case to argue the matter today. 

  Prayer is allowed. 

  Mr. A Khan, learned counsel for the Union of India 

is present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 177 of 2013 
  
18.11.2014 

 

    Heard Mr. R Jha, learned counsel for the petitioner 

who asked for adjournment on the ground that, he is not 

prepared with the case to argue the matter today. 

  Prayer is allowed. 

  Mr. A Khan, learned counsel for the Union of India 

is present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 201 of 2014 
    with 

      WP(C) No. 202 of 2014 
      WP(C) No. 203 of 2014 

                        WP(C) No. 204 of 2014 
 
 
18.11.2014 

 

   Heard Mr. HS Thangkhiew, learned senior counsel 

assisted by Mr. P Nongbri, learned counsel for the petitioner. 

  Also heard Mr. SC Shyam, learned senior counsel 

for the respondents who submits that, he needs 2(two) weeks’ 

time to file affidavit on ‘Assam Rifles Public School Corpus Fund 

Rules’ to which the learned senior counsel for the petitioner has 

no objection. 

  In the meantime, interim order, if any, shall 

continue till the next date.  

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 282 of 2013 
  
18.11.2014 

 

    Heard Mr. HG Baruah, learned counsel for the 

petitioner sought time on the ground that, all of a sudden he is 

feeling sick and he is not in a position to argue the matter today. 

  Prayer is allowed. 

  Mr. A Khan, learned counsel for the respondents is 

present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 298 of 2013 
  
18.11.2014 

 

    Heard Mr. A Khan, learned counsel for the 

petitioner who sought for time on the ground that, he is not 

prepared with the case to argue the matter today. 

  Prayer is allowed. 

  Mr. S Sen Gupta, learned State counsel is present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
        WP(C) No. 319 of 2013 
  
18.11.2014 

 

    Heard Mr. R Jha, learned counsel for the petitioner 

who asked for adjournment on the ground that, he is not 

prepared with the case to argue the matter today. 

  Prayer is allowed. 

  Mr. A Khan, learned counsel for the Union of India 

is present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 


